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I THE CZNTRAL ADMINISTRATIVE TRIoUNsL HYDr_RP\B«D BENCH HYDIRAIAD
‘« MA 123/94.in_ D.R.NC,1522 of 1993. AND 0.A.XO. 1448/93 |

Iz

G.Mahashwuar & 99 others | P Applicants in the ma in DA
' ' A _ on tHa file of the Trlnunul
" And )
1. WUnion of India represented by its aecrptary, Flnﬁstry of
crsonnzl & Training,-South Block, Neu Dalhi.
2. Registrar General and Census Conmlssxonar, ngfw*
" tions, Gout. of'India, Ministry of Home AF?-f .
‘Mensingh- roed, New Delﬁl. : A\
3, Tha Director of Census Gperatlons i Andh ﬁ )
653, Pionezr House, Somajiguda, Hyd. x f
4, 3tote of Anghra Pradesh rapresented by 1%5}. Cég oY
to Sovernment, Secretariat 3Juildings, Hyde £ &
l cen Respondants™ “
. - " . b
Counsel for the Applicants + Sri. \. Qajagoaal REUGY
Counssl far the Respondents. : Sri. M. R Devaraj, Sr. ® C33C &
. Sri. D Panddranga Raddy, Spl.
counsel Por A.P.State
0.A.No,1448/93 DR = S o
‘ .
BETWEEN
1, Smt. K.Arune Bai 17. Smt., V.Radhamma
2, Smt, A.Vijayalakshmi 18, Sri Hussain Baig ~
3. Smt, A.Uma 19, pP.Rami Reddy
4, Smt S.,Durga Kumar 20, M.hamakrishne
S, Smt, S.Devaki Devi 21, D,Chenna Kesava Rao
6. Smt, S.5&rada 22, M.K.Qutbuwidin
7. Smt, P2Méngameni 23, R,Balasundaram
B, Smt., C.Kanakavalli 24, Moné, Ali Khan
9, omt, A,.Lakshmi 3ai 25, G.,Sudhakar
10, Smt, N.Kenaka Mahalexmi 26, C.hajyalaxmi ~
11, Smt. M.Bramarampa 27. Ch,Gopal ™
12, Smt., P.Rajyal&axmi 28, P.Sudhekar
13, Smt, B.oavitri . 29, G.Someasunder
14, omt. M.dhagya Laxmi 30, Smt. P.Mary Jansi Kumari
18, Smt, A,Andalu 31, K,Durgaprasad kao
16, V.,hajyalaxmi 32, K.Malleswara Rao .. Applicants,
AND
1, The kegistrar General & Cens.s

COUNSEL FOR THE RESPONDENTS: Shri N.V, Ramana, Addl,.CGSC

CORAM: Hon'ble Shri, Justice V.Neeladri Rao’ Vice Chairman,

-y

Commissioner India, Ministry -
of Home Affairs, Govt, of India,
2A, Mansingh koad,

New Delhi - 110 001.

The Director of Census Operations,

A,P., Ministry of Home Affairs,
Govt, of India, Hyderabad, .« Respondents,

Hon'ble Shri R,Rangarajan, Member (Admn.)

contd, ...
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M.A,No.123/94 in OA 1522/93
and
0.A.NO.1448/93 | . | ,

,
ORDERS DT: 25,2.1994

(AS PER HOK'BLE SHRI JUSTICE V.NEELADRI RAQO, VICE CHAIRMAN)

The applicants in OA 1522/93 were engaged for
1991 Census as Coders on a consolidated pay. Some of them

were also engaged for 1981 Census. The applicants in

OA 1448/93 were engaged both for 1991 Census and also 1981

Census on a consolidated pay. The engacement u=e -~
wuliLLaCT rasis for a specific period, All these applicants

are now facing retrenchment as the contract period is going

to end on the afternoon of 28.2,1994, The applicants in
‘ —w sws soyuiarlsation, +he applicants

E R {
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in OA 1448/93 also praved for wemudmedm—ii-—
ot the age for consideration of their cases for the posts

R ¥ LW R VR A N B 1 &

AE Doka Fore ~

by the office of the Director, Census, Hyderabad,

2. MA 123/93 is filed praying for a direction to the

respondents to continue the applicants till the disposal of

the OA 1522/93,

1T 18 not in controversy that the special work
_ Wb [ e (e
for census for which these applicants were enaged fq;és

-~

. . C~
there for two to three years from the time each dig%hniql
census work is undertaken, 7These posts 'were sanctioned tiilr"¢
the end of February 1994;: Thus, there 4re no sanctioned

posts in regard to the work for which the applicants were

4. But it is stated that out of 62 posts ~f Da+= ‘
wivay wpeiaTOCLs vrade-A announced for. |: the office of the

v
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Director, Census, Govt. of India, Hyderabad, 29 posts are
still remained unfilled and ;teps are being taken or they
are going to be taken for fiiling up those 29 posts., It

is stated that many if not all the applicants in OA 1448/93 ,
and about 50 of the applicants in OA 1522/93, are having

the reguisite minimum educational caualification; prescribed
for the post of Data Entry OperatOJ Grade-Agffiﬁbclew of
their training, they can able to make 6000 deprgsszons

if not more. The respondents themselves prescribed forthe
retrenched census employees the standard of 6000 depre-

VL—(&LJ-O“"
.ssions for appoxntment subject to the condition that their

services will be terminated if they do not reach 8000
depressions on the expiry of one year Irom Lus uals we [

!
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1.3,1994 and as the right to live which includes the right
i WYVISY
to living and the rlght to work is*eufzgué#eiary goal of

“rajted
our constltutlon, we feel that it is just and proper to

direct the respondents to allow such of the applicants who

mntlefu +ha minimum remiirement for the postsof Data Entry
Operators other than the aged, to work in the unfilled posts

|
A€ Dats Entrv Oneratars till reaular selectees are appointe
On the inquiry, it is stated that it is possible to conduct
1

the test on 15,3,19%4 in reéard to their cabacities for
- |

making 6000 depressions to éuch of the applicants who are B

anina to express their willingness for consideration for
adhoc appointment for those 'posts without any right for

regularisation and subject to replacement by the regular
appointees. Lt 1S @150 STEaTEU TUlidlL SULL! QR LLWE WL is wai s

handed-over to Shri K.K.Sarma, Assistant Director in the
office of the Director, Census Operations, Hyderabad

(U/

contd....



such of the posts that are remained unfilled on that date

betﬁeen 2 PM and 5 PM on 28.2,1994, 1In case the successful
caﬁdidates-are going to be more than 29, they have to be
considered on thé kasis of tyeir length of service. As
such, those who are willing éo give such a§p¥;cations have
to give;ffhe particulars in #egard to their length of
service ané the respondents have to get it verified even
before 15.3.1994 so as to taﬁelthe length of service into

consideration, if necessary, -

6. We feel that ip theicircumatances 1t is just and

Such of the applicants in OA 1522/93 and OA 1448/93
who satlsfy the minimum educatiOnal qualiLicatlons prescribe

for the post of Data Entry Opérator Grade-A and who feel .
I

- - — - - e

r

time, may apply by giving their applications to Shri K.K.

e g m e nmr e AR SmuUE A0 LT ULLIWE UL UE L1CeCTOr O

Census Operations, Governmentlof India, Hyderabad between
2 PM and 5 PM on 28.2.1994}and therein they have to state
with regard to their total service for the'census work.

1

I
ardxxkeyxnavexkaxgiwx The applicants can verify from the

Oy, SR TNT PN vyl NJ:U_ M‘Q.

notice besrd to be fised in the office of the Director,
Census Operations, Hyderabad in regard to the time and
the venue of the testJj&?%ecessity arises, they can even

approach Shri K.K.Sarma, Assistant Director on that day

for any other particulers, In the paper that has +n he
set, the letters 'X' and 'Y' or any other letter should

not be interspersed in the lines. Result has to be
aunuunled on 1Y,3,1¥¥4 tor the remaining 29 posts or

;contdp cre
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and the s@me has to be published by way of £ixing £ on

the notice board of the office. Successful candidates

can appraoch Shri K.K.Sarma, Assistant Director by 10 AM o™

3J.3{§&to take the appointment orders and to report for joining.

To vsn

8.
o
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It has to be stated in the appointment order itself that
the appointment is given in pursuance of the interim -

- .+ +- Banmh and thereby he/she will not acquire
any right for regularisation and it is suuysv-e v~ -

-~~Ai+inn of replacement by regular appointee to the
post of Data Entry Operator, viaus—-.

7. The MA is ordered accordingly. These orders

SHOouLwm s - —

R A B4 m OA 1448/93 also.
Bae+ +he OAs for final hearing on 8.4.1994, -
T T Ny =~

(R.RANGARAJAN) (V.NEELADRI RAQ)
s VICE CHAIRMAN

DATED: 25th February, 1994,
Open court dictation. .
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The Secretary, Ministry ot Personnel & Training,
South Block, Union of India,New Delhi.
The Registrar General and Cunsus Commissioner,
Ministry ot HOMme arxaivs,nG.lndia.
The Director of Census Operations in AP.,
6-3-653, Pioneer House, Somajiduda, Hyd-482,
The Ehief’ Secrétary to Govt., State of A.P.,
Secretariat Boildings, Hyderabad.
One copy to Mr. v.Rajagopal Reddy, Advocate, CAT.Hyd.
One copy to Mr.N.ReDevraj, SR.EGSC, CAT.Hyde
One copy to Mr.D.Panduranga Reddy, spl.Counsel for A.P.CAT.
One copy to Mr.Y.Suryanarayana, advocate, CAT.Hyd.
One copy to Mr,.,N.v.Rama&na, Addl.OGSC.CAT.Hyd.
» One spare copy.
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CHECKED Y . APEROVED EY

. IN THE CENT AL ALMINISTRATIVE TRIBUMNAL
FYDERARAD 3ELICHY AT MYDERABAL

THE FCOW'ILE Mi,(ULIICE V.REELADRI RAO
AqD

THw -HOW' 2LE tKoa £ .GORTHI sMEMBER(A)

THE HON'BLE R{T.CHANDKASEKHEAR REDDY
ML“MER(JUDLI

) ‘ . Fin -!D /

THE HC:'BLL MR.R.RAWCARAGHLA @ MEMBER
(ADMN)

_IBted:ﬂ)Slgz—1994h

CRDER/ JUBEEHTTT

‘“‘y.._\ o T - MALRIET. Yoo (23 )‘:{(1

e oo, (S2>(a3 4 VugE [543

T.A.No. (w.p .No. )

-Admtited and Interim Directions

issuegd G/%k\éﬁ'lj ]4'}1‘;—5 Is )1»(73 .
Aliowed G) /CMY(UL Qi&

Dispqdsed of with diregtions;

Dismilssed.

Dismissed as withdrawn. -

- ' o w :
No order ‘as. to costs. //\\—-’) j/ v

Iismissed for Default.






